FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

MINDRA EV PRIVATE LIMITED (UNDER CIRP)
RELEVANT PARTICULARS

1. |Name of corporate debtor Mindra EV Private Limited
. |Date of incorporation of corporate debtor |31.05.2022

3. |Authority under which corporate debtoris |ROC, Ahmedabad
incorporated / registered
4. [Corporate Identity No. / Limited Liability U32309GJ2022PTC132525
Identification No.-of corporate debtor
5. |Address of the registered office and Plot No 160, Devraj Industrial Park, Piplaj-
principal office (if any) of corporate debtor |Pirana Road, Lambha, Ahmedabad, Daskroi,
Guijarat, India, 382405

6. |Insolvency commencement date in respect [19.12.2025 i.e. the date on which the order is
of corporate debtor passed by the Hon'ble NCLT, Anmedabad,
Division Bench.

Order received on — 22.12.2025

7. |Estimated date of closure of insolvency 17.06.2026

resolution process

8. |Name and registration number of the Mr. Rajender Pal Chandel
insolvency professional acting as interim  |IBBI Registration No.
resolution professional IBBI/IPA-002/IP-N01220/2022-2023/14135
9. |Address and e-mail of the interim 171E, POCKET -4, MAYUR VIHAR, PHASE-1,
resolution professional, as registered with [NEW DELHI, East, National Capital Territory of
the Board Delhi ,110091
Email id- rpchandel.ip@gmail.com
10. [Address and e-mail to be used for 171E, POCKET -4, MAYUR VIHAR, PHASE-1,
correspondence with the interim resolution [NEW DELHI, East, National Capital Territory of
professional Delhi ,110091
Email- cirpmindraevprivatelimited@gmail.com
11. [Last date for submission of claims 02.01.2026

12. |Classes of creditors, if any, under clause |[N.A.
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. |Names of Insolvency Professionals N.A.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. |(a) Relevant Forms and N.A.
(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the
commencement of a corporate insolvency resolution process of the Mindra EV Private Limited on
19.12.2025. (Order Received on-22.12.2025)
The creditors of Mindra EV Private Limited, are hereby called upon to submit their claims with proof on or
before 02.01.2026 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional
Sd/-
Rajender Pal Chandel
Interim Resolution Professional
Date: 22.12.2025 Reg No.- IBBI/IPA-002/IP-N01220/2022-2023/14135
Place: New Delhi Email- cirpmindraevprivatelimited@gmail.com
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WWW.FINANCIALEXPRESS.COM

TUESDAY, DECEMBER 23, 2025
REG. OFFICE. 9™ FLOOR, ANTRIKSH BHAWAN, 22 K.G. MARG, NEW DELHI - 110001,
PHOMES : 011-23357171, 23357172, 23705414 WEBSITE: -www._pnbhousing.com
B.0, RAJKOT: 305, Zrd Floor, R.K. World Towes, Nr. Sheetal Park Bus Slep, 150 Feel Ring Foad, Rajkol- 360005
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whearaas the undarsioned the Authorizad Officar of the PMNB Housing Finance Lid under the Sacurfisefion and Reconstruction of Firancial Assets
& in compliance of Rule 8(1) of Enfercament of Sacurity Inberest Act 2007, ard inexercisa of powers conferrad under sacion 13012} read with Rule 3 of

(E:} pnb Housing

Fimance Limited

FINANCIAL EXPRESS

m i 3w g g L the Eﬁurg Inbere:st #Euﬁ:ﬂz,errienll- H.‘uli&l:i E"IIIjIZ'E. izisuF-:I ﬁmrd r-'.lllif.:%;g I:IE:::l‘rlu dall':ﬂ rl|1|:|n ré;::ﬂﬂ:fgatllﬁf E'EI-.-‘:]'IaE_;I'D;.:ILrIIiI'ﬂ I:-aJIil: LIpan |1|im Ires;ljse-;;lim
#ﬂi 5 oerowiens b ey This amouril &5 menlioned aqainstaach accountwithin G0 days from the date of rolics)z) date of recalpt of B sald nolice
Eﬂ% -:Hm aﬁm Bﬂﬂk ﬂfBﬂfﬂdﬂ AA"IA.S FI NAN C.rl ERS I_I M III:D The i:lantrmlaj:-'ﬁha'.-ing ﬁ:‘hﬂ fa mpﬂg:jli’-fﬂmmﬁlhmuzd is heneby given ln|1nrllewi|ur|:|r1mr.1=aar4|:|_clim u'ulciri Wﬁlilrﬂl llll'gcl.lnéﬁfds' ﬁag haEI]-ErlltEn
¢ ) ; % i piossessnn of lha s (esor rierin baerkawy in Eaencyse povers conlermed on himibar under Secion 1302) of the said Act read with Huls Bl hae
New Ranip Branch: 15-18 GF, Shiok Residency, Opp. Alok Residency, [CIN:L65922R12011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor, sakf Ruies anmec ﬁnﬁnumuamnmmnmum :
B0 Ring Road, Ranip, Ahmedabad 362470 South End Square, Mansarovar Industrial Area, laipur. 302020 FAPME RAEEE AL DI A LR R, The barrower's in particular and the public in general is haraby caulionad nol ko daal with he prodertyfies and any dealing with e properyfias will be
Phone : 079-27580231/32  Email: ranip@bankofbaroda.com POSSESSION NOTICE Hlacis e chimn of I D g Toioes (T Ak s A ol . it alon B iinc
POSSESSION NOTICE [Rule-8{1)]{For Immovable Property) Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and T TRl Tl o “Baie Description of the Property/ies
. . Reconstruction of Financial Assets and Enforcemant of Security Interest Act, 2002 and in exercise of powers confarred ugon me Account . %g i P@I
Whereas, The uqdﬂr_&gned being the E!LFthI:I.FIEEI.'! thﬁEE:r of Bank of Baroda under section 13[12] read with Rule 9 of the Security Interest {Enforcement] Rules 2002, lssued a Demand Motsce calling upaon the ha. : Borrewes Gaarartor Wukzhiting ' Morigag od
under the secufarzation and reconstruction of Financiall Assets Act, 2002 and mrrmEm;;tinrethin I:-?I-:u.nur'J t-:vrepal.r'.heam:rantrrrentinredintﬁremenl‘.'enutimw'rth; iﬂ dm’rrurnthedatehn’rrelteiptufb':ql'-e said "”ﬁﬁﬂi@“ S Mriuunisrlﬂumr:t % 14-10-25 “fﬁ 5.?.151.?1-;1 gF.u e: '3'#“ 1?5-15;3,:25 Emclm E';!IH M-:II_JEIE 18, Eéhlee: -'-'lrﬂ'u::tﬂ:li
in exarcisa of powers conferred under section 132 read with rule 3 of the notica, The bornowess having fatied 1o repay the amount, undersgned has takan possession of the properties described heren below In L DpAFlas &damamd 8 Clghiy- usan ur WITIICG  gArCate, WMindddll oonl Ddide, Rdiiivl
security interel:'lé.tkn:ErrfI:urcemEnt:l Rules 2002 IE::‘..'.EE*}:.I demand riclice date exercise of powers conferred onmeunder Section 13[4) of the said Act read with Fule 3 of the saidruleson the datesmentioned a5 below, B.0.: RAJKOT llrlam'llllu'?-n:f. HIH'IHLH H’”“'dmﬂ h‘_%‘mﬂg‘lﬂ &5 an 14- | Passession ggﬂﬂ]ﬁﬁﬂ'{a azar. Rajkot, Gujarat,
T . % { . The borrower andGuarantor in particular and the peblic in general is hereby cautioned not to deal with the properties and any — - —_—r— — - — — - . —
14/05/2025 calling upon the borrower Name of Mr. VIPUL KUMAR dealings with the progerty will be subject to thanl'_harge of the AAVAS FINANCIERS LIMITED for an amguﬂ'lc:lmentmned a5 “HH#EBI‘]#EE ﬂﬂ:"ﬂ“ﬂ‘] 131823 Hfﬁ'ilhg'zdﬂnuﬂsﬂﬂ“ 1"'?EL2{§25 Elr':'F' rl':l:lU 1, 5}.!':"3'-“"*:-! EEQI&L rﬁ;’”ﬂ':‘lﬁ
BHIKHABHAI VAGHELA & MRS. SNEHALBEN VIPULBHAI VAGHELA to | | below and further interest thereon. B0 RAJKOT | Kanabar & Nisha Himives e e i) e | Pt e e, e irat
repay the amount mentioned in the notice being aggregated Amount - i . Date & Amount ——— Date & Type Vikas Kanahar | i 13-9&-2!125 362001, India bl
Rs.42,96,932.91/- (In Word Rupees Forty Two Lakhs Nanty Six Thousand e e o of Demand Notice gl A L of Possession e L e T e e w7420 et o 10, SR, By S P Ve
] = ' L I BBn girl ing usan TN G ANZardd  Rodd, JunagaEs,  Ldhifdicd
_NJHE H”'“dm':' Thirty Two And r"”"“”!.'lr One Paisa Only ) together with FU”J'H?F PRAVINSINH DOLATSINH 20T 25 GRAM PANCHAYAT PROPERTY NO. 145171 SYMEBOLIC B.0: RAJKOT Eha;uaujitmul%mam Five Hundred Ninefy-Four & Fourt Pﬂése:ﬁnn Road, Junagadh, Eb;a'a:k! 3E2001, India I
interest thereon at the contractual rate plus cos!s, charges and expenses il CHAVDA, CHAVADA RANIANBEN Rs. 553194 DUNGARIFURA, NR. PRIMARY SCHODL, AT | POSSESSION Three Palse Only) a5 on 20-09-20
date of payment within 60 days from the date of receipt of the said notice PRAVINSINH 300725 RANIYA Th THASRA, DIST- KHEDA, GUIARAT | TAKEN ON PLACE : - GUJARAT DATE:- 23.12.2025 AUTHORIZED DFFICE, PHE HOUSING FINANCE LTD
The Borrower having failed to repay the amount, nofice is hereby given o the (AfC NO.) 221204102495773 ADRIEATHRING BaT S0LFL 18 DEC 25
oy s il st it e PHISCAL | |ttt ooms | i | | Bt OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED
POSSESSION of the propery described herain betow in exercise o powers AR TE R SRR Akl 4;,_ VADODARA  GUIARAT ADMEASURING 600 EER BN Corporate Office:- C/515, Kanakia Zillion, Junction of LBS Road and CST Road, BKC Annexe, Near Equinox, Kalina, Kurla (West),Mumbai-400070.
conferrad on him under Sub Section (4) of Section 13 of Act read with Rule 8 of NARENDRABHAL SHANABHAL 3007 25 SO.FT ' 19 DEC 25 APPENDIX IV Rule 8 (1) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
the Security Interest Enforcement Rules 2002 on this the 21st day of (A/CNO.} 231201603104677 & Whereas The undersigned being the authorized officer of Omkara Assets Reconstruction Private Limited (OARPL) a
DECEMBER of the year 2025. F31I01E03225275 Company incorporated under the provisions of the Companies Act, 1956, and duly registered with Reserve Bank of
f ; : s ; REHMAN MERAB KHAN, JANL 80CT 35 HOUSE PROPERTY BEARING PLOT MO.52, - EYMBOLIC India (RBI) as an Asset Reconstruction Company under Section 3 of the Securitisation And Reconstruction of Financial
Jiie.2on il E’ﬁ”.@aﬂﬁ'ﬁ " parficular rli'jﬁl:l W-lda pL:p||c mg;aneral ; herlila:y RERA Re 817592/- | REVENUE SURVEY NO.359, VILLAGE: POSSEssion | |Assets And Enforcement Of Security Interest Act, 2002 (54 of 2002) (“The SARFAESI Act, 2002"). That the Assignor
'33”.“'3""'3 no al with the property and any dealings with property will be GUARANTOR - RAIAR ALl 30CT 25 YAREAMEDI, TAL : ANAIR, DIST : KACHCHH, | TAKEN ON (Capri Global Capital Limited) vide Assignment Agreement dated 30th September 2024 entered between Assignor
subjects to the charge of the for an amount Rs.42.96,932.91/- (In Word (AJC NO.) 231323703273134 GUIARAT ADMEASURING 52.03 50, MT. 18 DEC 25 and OARPL has assigned all their rights, title, interests with respect to the said financial assistance, secured assets,
Rupees Forty Two Lakrs Nanty s Thousand Nie Hundred Tty Two | | uamen suawTiat sotawKi, | 1930635 | sUmvero ot wamavan kuris (s | |Q0iesssndony therundryng ety fret o i s gt e nd erests wih pect o he
And Ninety One Paisa Only ) Plus, further intarest there on at the contractual KEVALEUMAR DHIRUBHA Rs, 909094/ SOCIETY PAIKI SUB PLOT NO. 12, SITUATED AT | POSSESSION - o i : : ! N : :
; ; : - Private Limited acting in its capacity as Trustee of the acting as Trustee of Omkara PS16/2024-25 Trust and in exercise
t teh till date of t HARLIAN 12 ARG 25 12 NARAYAM KUTIR BHATHII MANDIR ROAD | TAEEM OM : . . -
rate plus cost charges bl date of paymentloss recovery. p— GLARANTOR - JAYANTIBHAI AT CHIEHODRA TA ANAND DIST ANAND 31 DEC 35 of powers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
The Borrower's attention is invited to the provisions of Sub Saction {8} of the MELABHAL SOLAMEI GUIARAT ADMEASURING 32 50.MTR. demand notice. The Borrower(s)/Co-borrower(s)/Guarantor(s) having failed to repay the amount, notice is hereby
section of the SARFAESI Act. Respect of time available, to redesm the (AJC MO} 221204102 764087 given to the borrower(s)/Co-borrower(s)/Guarantor(s) and the public in general that the undersigned has taken
saciral asssts - T possession of the property described herein below in exercise of powers conferred on him/her under Sub-Section (4)
: Place : GUIARAT Date: 13-12-2025 Authorised Dfficer Aavas Financiers Limited of Section 13 of the said Act read with rule 8 of the security interest Enforcement Rules, 2002. The Borrower(s)/ Co-

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcel of Residential immovable properly bearing:-
Equitable Morigage of FLAT NO 601 ON 6TH FLOOR IN BLOCK D

borrower (s) and the Guarantor (s) in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the OARPL acting as Trustee of Omkara
PS16/2024-25 Trust. The borrower (s)/Co-borrower(s)/Guarantor(s)s attention is invited to provisions of sub-Section
(8) of section 13 of the Act, in respect of time available, to redeem the secured asset

Maninagar Railway Station Branch

p r - 3 ﬁﬂﬁ #I Union Bank " M '
measuring 64,22 sq. mts (Carpet AI'EIIEH' along with undivided pr?lpn-.'t-n:;,atﬂ EL. L"ﬂ <o SEhnp .':F iyﬁi Eﬁ'iﬂzufl Ar'r.:aduz_. HL Mh?népagar Egllway Station, Maninagar S.N] Name of the Borrower(s)/ B Nofice Description of secured asset Date of
share a‘dTeasunng 20.21 sq. mis in ihe scheme known as SWAGAT -mail: ubin @unionbankofindia.bank.in Guarantor(s) Date & Amount (immovable property) Possession
uc:.l i Ia?gg?raﬁnnﬂlmtewmd il haarlg . I‘gﬁnug EL’-WE? T_ID' ef AUCTION SALE NOTICE FOR SALE OF VEHICLE - MARUTI SUZUKI DZIRE VXI CNG 1. | (Loan Account No. 01-08-2025 |All that Right, title and interest of all the Pieces and|19-12-2025
admeasunng &, Was compnsad in n planneng ‘scheme, — Lot T i F, P - LNMEMOR000041477 (Old Rs. Parcels of the sitauted at Dist: Morbi, Halvad Taluka,
No.& and allotted final plot no. 25 admeasunng 11749 sq. mts situated hing and N':'hf:ﬂ P Lty ghien 1o pIi: 0 Bl e n flaflicutr I e Betoweng) ane Guscantons) et ine bewow destrined 80500005681251 (Nev(v) ) 589484/- |Village Mayurnagar, Revenue Survey No 16, Gamtal
: Lo 5 - ok Vehicle hypathecaled/charged 1o Union Bank of India, the vehicle has been seized on by Unlon Bank of India. will be sold Morbi Branch) N.A. Plot No 1, Halvad Taluka, Dist Morbi, Gujarat -
being at Moue:- SARGASAN Taluka - Gandhinagar and District- Gandhinagar, ; 5 : : i i G 363351, Area Ad-measuring 328.50 Sqr.Mtrs,
The said properly is bounded as on under : on “As is where is", "As is what is”, and “Whatever there is" basis on 27.01.2026 for recovery of Rs. 6,05,791.88/- Mr. Anil Narshibhai Parmar Bounded As:- Towards East - Road ; Towards West -
e s Gilar e (Rupees Six Lakhs Five Thousand Seven Hundred Ninety One and Paise Eighty Eight), Plus interest at contractual (Borrower) Mrs. Ansoyaben Land of S.N. 17 ; Towards North - Land of S.N. 7 ; &
East : Society Boundarywall  Merth : Society Boundary wall e : p : Narshibhal Parmar,Mr. Narshibhal Towards South - Other Owner Plot.
; : ; rates and incidental charges! expenses from NPA date 29.12.2024 onwards until the date of payment due fo the Union Maganbhai Dalvadi,Mr. Nitin
West - PassageandBlockl  Swulh 2 Society Hoad and Block Ho. £ Bank of India from Borrower Solanki Sahilkumar Shaileshkumar, Bhagvanjibhai Dabhi (Co-Borrower)
Date : 21-12-2025 Authorised Officer The details of the Reserve price of the secured assets and earnest money deposit are mentioned below ; 2. | (Loan Account No. 01-08-2025 (All that Piece and Parcel of the Property bearing|17-12-2025
E _ ; LNMEBHU000034372 (Old) Rs. Residental Plot No. 14, situated land of Revenue
Place : Ahmedabad Bank of Baroda Description of vehicle Resarve Price | EMD | 80400005587684 (New) 1171983/~ |survey No. 7/1, & 7/5 situated in village Kotda
Sr T : 7 Bhuj Branch) (Chandrani), Near Hanuman Ji Temple, Taluka-Anjar,
“ | Description of vehicle Details Bid Increment oo s " Kutch, Gujarat—370020. Area Ad-measuring: - 500 sq
FORM A No. m:s Bﬂ:{:;;:ﬂ“;;g?:éﬁzzgvﬁ:) mtrs. Bounded As:- East - Internal Village Road of 9.0
PUBLIC ANNOUNCEMENT 1 | Registration Number | GJ-27-TD-2828 Reserve Price : Rs. 3,00,000/- Shankar Bhai Bijalbhai Loncha Meters ; West - 1.5 leters Street & After that Plot No.
{Under Regulation & of the Inscivency and Bankrupicy Board of India 2 | Registered owner Solanki Sahilkumar Shaileshkumar {Rupees Three Lakhs Only (Co-Borrower) ' '
{Insolvency Resclution Process for Corporate Fersons) Regulations, 2016) 3 | Date ofredietration | 121220 plus applicable GST}) 3. [ (Loan Account No. 01-08-2025 |All that piece and parcel of property being land and| 19-12-2025
FOR THE ATTENTION OF THE CREDITORS OF red 3 LNMEMOR000046896 (Old) Rs. |building bearing Shop No. 8, Ground Floor, with built
MINDRA EV PRIVATE LIMITED (UNDER CIRP) 4 | Class of vehicle/Colour | 4 wheeler Pearl Arctic White EMD : Rs. 30,000/- 80400005682735 (New) 455246/ | (paIea S SN od T ':}fﬁgpgﬁr'ygﬁuga"1“9’7'?7%?&”2'
RELEVANT PARTICULARS (Rupees Thirty Thousand Only) Morbi Branch) . 1977/Paiki 2, 1977/Paiki 3, 1977/Paiki 4, situated at
5 | Fuel used Patrol/CNG Mr. Hiteshbhai Hasmukhbhai JIIG T & g r S
] i P r i N Siddhi Vinayak Township (Gold), Nr. Maharshi School,
1. |Wame o coporatedebtor |Mindra EY Private Limited ! K T Kharpariya (Borrower) Opp. Maharshi Townshio. Ranekpar Main Road
2 |Date of mcorporation of corporate debior |31 05.2022 6 | Make/ModelBodyType | Maruti Suzuki Dzire VXI CNG Bid Increment ; Mrs. Rinkuben Hiteshbhai Hobad, Suendra Nagar Cuiarat - 565351, Aren Ad
1. |Pushoriy under which corporate delbrfor is - (ROC, Ahmedabad 7 | Chassis Number MEHCZFBISML3I9825 Rs. 5.000/- Kharchariya (Co-Borrower) measuring - 8-58 Sq. Mtrs., Bounded As: North By:
INCOMparaied | regestered " Balcony and Road, South By: Room No. 9, East By:
1 [Comporate idantty No, | Limied Liabilty |U3Z300G 2022FTC 130505 8 | Engine Number K12NP4158542 (Rupees Five Thousand Only) Balcony and Road , West By: Room No. 7
Jlaenification Mo -of corparate defbar 9 | Year of manufacture 22 di ole of 4, | (Loan Account No. 01-08-2025 (All that piece and parcel of property being land and|19-12-2025
§ | Acdress of the regetemmd office 2nd Fiot No 160, Dewra) Industial Pk, Pipla)- and in multiple LNMEMOR000032966 (Old) Rs. building bearing Sub Plot No. 8 C of Plot No. 8, open
principal office (ff sy of conporate debior |Pirana Road, Lambha, Ahmedabad, Daskral, 10 | RTA Ahmedabad five thousand. 80400005679642 (New) 1414264/~ |land adm. 131-43 Sq. Mtrs., (built up area GF 43-18
Gujars, Inda, 182405 Morbi Branch) Sq. Mtrs. and FF 35-64 Sq. Mtrs., total built up area 78-
§ (Insaivency commencamen dale i respect [19.12,2025 L&, the dale on which The order 5 Date & Time of E-Auction : 27.01.2026, From 11:00 am to 01:00 pm Mr. Raghuvirsinh Bhikhubha Zala B e ety hea:
of corporats debor passed by the Hon'ble RELT, Ahmecabad, Last Date of Submission of EMD ; 27.01.2026 till 09:00 AM forfwe_r) . ':"; IInd(l(IIbaB ) Panchvati Society, B/h Vrundavan Park, Near Valinath
[ A 3 . > . a uvirsin ala O-borrower i
g:ﬁ'ﬂii"ﬁm_ ST Date & Time for inspection of vehicle : 20.01.2026, from 10:00 AM to 01:00 PM 9 Eﬂg'gga?f_f 22'3@foFf°,§SéaDRg?2$§§sﬁrﬁ;,ju_relnfffl{‘f o
7 |Estimated date of ciosure ol nsohvency |17.06.2026 (Contact Person : Mahesh 9824444069) P R B ot By R B o i By
resolution process Details of Account & IFSC code : A/c No.: 162211980050000, Plot No. 9
i . rArg b : - " " B g
e | o S RN TMTHME DRUME. (I TECTMRNOR § ) LR AIC Name : Union Bank of India & IFSC Code : UBINO816221. 5. | (Loan Account No. 01-08-2025 |All that piece and parcel of property being land and] 19-12-2025
inscivency prolessional acting as inlerim |81 Regestnalion No o ; : ; :
i : ; -7 g LNMERAJ000060768 (Old) Rs. building bearing Residential House No. 1450, having
rusilufice professional BBLIPA-D02Z1P-HN01220/2022-2023114135 *  Fordetails of Bank official contact number : Sahil Gupta-9999012855 80400005800570 (New) 1826823/- |land admeasuring 81-89 Sq. Mtrs., of Gamtal Land,
9. |Address and e-ma ol the lenm 171E. POCKET -4, MAYUR VINAR_ PHASESL. || |+ Fordetailed terms & conditions of the sale, please contact branch Rajkot Branch) %itl._latefl a;sgglsaogeAVirp% Taluka Jetpur, Fégjl?t,
i i 31 . 3 Fas atit | | 1 i i 1 i thai == ujarat - , Area -measuring - - .
resolution professional, as registerad with |\ NEW DELFA East. National CapRal Terrtory of | | I The |nterested bidder who require assistance in creating Logn 1D & Password, uploading data, submitting bid Mr. Ramesh Melaji Makvana Mrs,, Bounded As: , North By: Road, South By: Houst
e Board e, 1100M - - : S . (Borrower) - Mrs. Jyotsanaben No. 152, East By: House No. 151, West By: Road
£mal ic- rpehanded. IpE@gmail.cam documents, training/demonstration on onling Inter se bidding etc.. may contact hitps:/fwww.bankeuctions.com Rameshbhai Makwana S y: TN y:
10, | Ackdress and e-mad to beusad for 171E POCKET -4, MAYLR VIHAR, PHASE-T, | Mis. C1 India Pvi Lid, Tel.: Helpline Mo, T291981124/25/26, (M): BBGEEE203T, Mr. Bhavik Pandya. Helpline Emall (Co-Borrower)

comespondence with the interim resolution [MEW DELHE, Fast, National Capital Terrigary of | I0 : maharashtraiiclindia.com & supportiibankeauctions.com. Place : GUJARAT Sd/- (Authorised Officer)

pentessianal ?::;I.Itlluunr::mm S Date : 20.12.2025 Branch Manager Date :- 23.12.2025 For OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED
Emiad- iV 3 : : S .

T7_|as dat for SUDFISSIAN of Claims 0201 2096 Place : Ahmadabad h!amnag.ar Railway Station, Ahmadabad (Acting in its capacity as a Trustee of PS16/2024-25 Trust )
12, |Classes of creditors, if any, under clause  |ALA

(b of sub-section {6A) of section 21,

ffgneéizﬂﬁ:f' s {Ministry of Finance, Governmenl ol India)
T3."|lmes o isohency Professonts (1A © DEBTS RECOVERY TRIBUNAL - 11 MUTHOOT HOUSING FINANCE COMPANY LIMITED

idritied o acl a5 Athorised Tt o

EII:-::I"EEIII:H.'. Tk mdi::{'s ;:1 p " 4th Floor, Bhikhubhai Chambers, Near Kochrab Ashram, Palds, m Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034, CIN NO - U65922KL2010PLC025624

(Thiess riamess For: sach ches) Ahmedabad - 380006, Phone No. 079 - 26579343, Tale Fax No. 079 - 28578341 |~ Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. C38 & €39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517
14. |{a) Ralevant Forms and MA. FORM NO. 14 [See Regulation 33(2]] m“t ﬂﬂt Branch Address: 2-653/2-3, Mota Dastur Mohallo, Behind Kotak Mahindra Bank,Rushtampura,Udhana Darwaja, Surat, Gujarat-395002.

{b) Detals of autharzed represemtatives RP/ RC No [ 77/2023 0A No [ 14948,2018 HOUSING FINANCE | Authorised Officer: Contact Person: Vimal R Gandhi Mobile No.: 9924141996, & Vipul Kalola - 9924113421 Email ID: authorised.officer@muthoot.com

|are avaitabie At : -
oo 1 harsla e Beat e gtors gy L Trwmal, Abmadat Berih s oedered e Central Bank of India Certificate Holder Bank PUBLIC NOTICE FOR E- AUCTION FOR SALE OF IMMOVABLE PROPERTIES
commencement af & corporata Insakency rezclubion process af the Mindra BV Privale Limiled an ™ E- AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES UNDER SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS & ENFORCEMENT OF SECURITY
19,12 2025 (Ordar Recaivedon-22.12.2025) T INTERESTACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
The coaitors of Mindra EV Privabe Limied, are heneby calted upon o subeit their daims with proafon or M/s. Octopus Papers Ltd. & Ors. Certificate Debtors Notice is hereby given to the public in general and in particular to the Borrower (s) / Mortgagor(s) and Guarantor(s) that the below described immovable properties mortgaged / charged to Muthoot
oedredl). 02006 b e intedm sesokiion prodesaianal at e addrass mentianed aaarat ety Ma, 10 DEMAND NOTICE Housing Finance Company Ltd., the possession of which has been taken by the Authorised Officer of Muthoot Housing Finance Company Ltd., Secured Creditor pursuant to demand notice (s)
The financal credilers shall submil their daims with proof by eleciranic maans only, Al othar crediors To issued under Section 13(2) of the Securitization And Reconstruction Of Financial Assets & Enforcement Of Security Interest Act, 2002 in the following loan account (s) the property (ies) will be

may wibmif the claims with proafin persan, by post or by elecinomic means
Sutm sghan of B o i sheading prodts of claam shal alirac! perallies

sold on “AS ISWHERE IS”, “AS IS WHAT IS”, AND “WHATEVER THERE IS” AND “WITHOUT RECOURSE BASIS’ for recovery of dues plus interest to Muthoot Housing Finance Company Ltd.

C.D. No. 3: Mrs. Jyoti Khara {Director / Guarantor) Secured Creditor from Borrower(s)/ Mortgagor(s) and Guarantor(s). The Sale will be conducted through E-auction on Web Portal : https://sarfaesi.auctiontiger.net/EPROC/

Wame and Signature of interim Rescdution Professional Address at; Plat Mo, 37174, A1, &venue Park, Dactor's Co. Op. Housing Society,
Sd- Mear Blood Bank, Jain Ternple, GIDC, Vapi Sr. BIE;:?: vﬁa‘i‘:(g;‘/n(t::lgb Ir:iaw"::(g)f | Outstanding Amount (Rs.) Possession Inspection Reserve Earnest Money DTa.te and || Last Date of
: ; i . X ) : ime of Bid
Rapender Pal Chandel No. Guarantor(s) / Mortgagor (s) Future Interest Applicable Type & Date date and time Price Deposit (EMD) E- Auction Submission
Interim Reschubion Prafessicnal Inwigws of the Recovery Certificate issuad m 0.A. No. 1898/201 8 passad by the
Diate: 33 12.203% Req Mo IBBINPA-D02IP-NG1 220200220231 4135 Hon'bla Presiding Dfficer, Debis Recovery Tribunal - I, Ahmedabad, an amount of Rs. 11137072403 s RsZZﬁﬁGéOlejr{ RUpgeg Tﬁentg/ | Physical 25/Decg’r5nber/20 R Rs.6,8g‘,40LO/|;h RS.GSE)(()tA;IOI/E-RﬁtpeeS ZSSE-SJ?%%%M 12-%82léary-
Place: Hew Delhi Emall- clrpmindraevprivabesimibediBgmail.com X i - : ) ; i even Lakhs Six Thousand Six Hundre 0ssession on upees Six Lakhs i ig . i
'I[I.HI.E]'.BEIE.I ﬁHupm_ Tl_m [:_rnru Minsty Tw? Lac Eighty E-mran! Thi_n.lsand I:Ima ; E:Qgg:“;;;f&:‘:rn%:zﬂ?l Ten And Paise Fifty One Only as on 25- | 23-November- [ 11.00AMto | Eighty Thousand | Thousand Forty | to 12.00 PM | 10.00 AM to
Hundred Six Only) including interest as on 01.12,2018 and further interest from 11 November-2025 2024 03.00 PM Four Hundred Only 05.00 PM
BAID INDUSTRIES PRIVATE LIMITED (in Liquidation) 02.12.2008 phus costof Rs, 1,775,000/~ 15 des against you. The Recovery if any will be Only
_ _ CIN: U17100GJ2007PTC050851 _ _ adpusted, Description of Mortgaged Properties: ALL THE PIECE & PARCEL OF IMMOVABLE PROPERTY BEARING FLAT NO.102, 1ST FLOOR, MADHULIKARESIDENCY, R.S.NO.57/2, PLOT
Registered Address: Plot No. 8, G .I. D. C. Panoli, Ankleshwar, Gujarat, India - 384116. You are hereby called upon to depasit the above sum within 15 days of the NO.R/55 &R/56 &R/57, VIL GADKHOL, TAANKLESHWAR, DIST BHARUCH — 393001 EAST: LAND, WEST: COMMON PASSAGE, NORTH: FLATNO.103, SOUTH: FLATNO.101
E-AUCTION SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016 i . : : - ; . -
= . — receiptof tha notice, failing which the recovery shafl be made as perrules. 16100074962 Rs.25,12,691.00/- Rupees Twenty Five Physical 25/December/20| Rs.8,81,100/- |Rs.88,110/-Rupees| 13-January- | 12-January-
Notice is hereby given to the public in general under the Insolvency and Bankruptcy Code, 2016 and . ; 4 i . ) X X )

. : P In additions to the sum aforesaid you will be lisble to pay 1. Sunilk Jaadev Pandit Lakhs Twelve Thousand Six Hundred | Possession on 25 Rupees Eight Eighty Eight  12026.11.00 AM 2026.
the regulations made thereunder for Sale of Plant & Machinery and Land & Building of M/s. BAID IN- . ouniikumar Jagadev Fandi Ninety One Onl 29N b 23-December- 11.00AMto | Lakhs Eighty One | Thousand One | to 12.00 PM | 10.00 AM to
DUSTRIES PRIVATE LIMITED (in Liquidation) in accordance with Regulation 32 and 33 of the Insol- (a). Suchinterestand costasin payablein terms of Recovery Cartificate. 2. Fulsundardevi Sunil Pandit Inety Une Unly as on 2z-Novemoer- ; gnty : -

o e . ) . 3 : . 2 2025 2024 03.00 PM Thousand One | Hundred Ten Only 05.00 PM
vency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016. The sale will be conducted (b). Allcosts, charges and expenses mcurred in respect of the service of this notice Hundred Only
L o Rocutaton 33 o BB (it Proomes) Reeutations. 2015 o oo o e | - | and other process that may be taken for recovering the armount due. Description of Mortgaged Properties: ALL THE PIECE AND PARCEL OF THE IMMOVABLE PROPERTY BEARING RS NO.257 PAIKI & 258/1 PAIKI, BLOCK NO 257, KAILASH DHAM
Block Assel Patioulars Rosere T EMD Arcount T loorerariai Given Under my hand and the Seal of (Anubha Debey) RESIDENCY, PLOTNO. 10, NEAR DASTAN VILLAGE, DASTAN, SURAT - 394185 NORTH: ENTRY & INTERNAL ROAD, EAST: PLOTNO. 11, WEST: PLOTNO.09, SOUTH: ADJ. BLOCK
Price(Rs.) (Rs.) Value (Rs.) the Tribunal, this day 07/11/2025, Recovery Officer - I, 11137078526 Rs.21,88,696.86/- Rupees Twenty One Physical  |25/December/20| Rs.4,99,500/- |Rs49,950/Rupees| 13-January- | 12-January-
A~ | Land& |[Site Address: PlotNo. 8, | 21,05,92,255.00 | 2,10,59,225.50 | 5,00,000.00 Debts Recavery Tribunal - . 1. Mohmedsabir Abdulgani Shaikh | Lakhs Eighty Eight Thousand Six | Possession on 25 Rupees Four Forty Nine ~ |2026.12.00 PM|  2026.
Building G .I.D. C. Panal, Moxt Date : 16/01,/2026 Ahmedabad 2 Jubeda Shabbir Hundred Ninety Six And Paise Eighty | 11-March-2022 | 11.00AMto | Lakhs Ninety Nine| Thousand Nine | to 01.00PM | 10.00AMto
Along with | Ankleshwar, Gujarat, 3™ Six Only as on 25-November-2025 03.00 PM Thousand Five | Hundred Fifty Only 05.00 PM
Plant & India - 384116 Hundred Only
Machinery A.HIE FlHAN{:E LEM'TED Description of Mortgaged Properties: FLAT NO 203, 02ND FLOOR, DIAMOND PLAZA, R.S. NO 366/ 3, C.S. NO 4264 NR, HANUMAN MANDIR, HATHURAN RAQOD, TARSADI-
B Only Plant | Site Address: Plot No. 8, | 4,05,92,255.00 | 40,59,225.50 |5,00,000.00 CIN: UB5921MH1995PLCZ12675 KOSAMBA. PIN 394120 EAST: PASSAGE & FLATNO 202. WEST: FLATNO 206. NORTH: FLATNO 204. SOUTH: ROAD
& Machinery | G .I. D. C. Panoli . E wihopsdempi i J: 11137070340 Rs.34,30,520.00- Rupees Thirty Four |  Physical | 25/December/20 |Rs.1,81,152- Rupees| Rs.18,116/-Rupees | 13-January- | 12-January-
Ankleshwar, Gujarat, . d’f" ”‘;ﬁ:"hk ' “1" ".'I:é"r"r:‘"""m "'L:'IEHE 1. Kishanlal Pukharajjee Seervi | _Lakhs Thirty Thousand Five Hundred | Possession on 25 One Lakh Eighty One| Eighteen Thousand | 2026.12.00 PM|  2026.
India - 384116 AN THRNINCE FEMIRIN PRI ARSI JYOTY, HRMIRA 7 2 Dariva Seervi Twenty Only as on 22-November-2025 | 26-May-2023 | 11.00AMto |  ThousandOne | OneHundred | t501.00PM | 10.00AMto
C | OnlyLand |Site Address: Plot No. 8, | 17,00,00,000.00| 1,70,00,000.00 |5,00,000.00 APPENDIX IV [See Rule 8(1)] T 03.00PM | Hundred Fity Two | Sixteen And Paise 05.00 PM
& Building |G .I. D. C. Panoli POSSESSION NOTICE (For immovable property) oy Twenty Only
m‘i‘;efggj:gulafa" A% per Appendix IV read with rule B(1) of the Security Intersst (Enforcement) Description of Mortgaged Properties: PLOT NO 239 /ARIVARESIDENCY, R.S NO 942 /A/ VIL KOSAMBA, TAMANGROL, DIST SURAT PIN 394120 GUJARAT EAST: PLOT NO 239
t — — - Rules. 200 WEST: PLOTNO 238 NORTH: PLOTNO 216 SOUTH: ROAD
| Submission of Requisite Forms, Affidavits, 23-12-2025 to 05-01-2026 ules, 2002] o _ :
| Declaration etc. on Baanknet Portal Whareas, The undersigned baing the Authorized Officar of the Axis Finance Limited 11137084161 Rs.17,15,538.61/- Rupees Seventeen Physical ~ [25/December/20| Rs.4,05,000/- |Rs.40,500/-Rupees| 13-January- | 12-January-
Fors e ;  GEEDE TIE g : : : : ar Lakhs Fifteen Thousand Five Hundred | Possession on 25 Rupees Four Forty Thousand 2026.12.00 PM 2026.
| Site visit / Inspection Date 23-12-2025 to 05-01-2026 {AFL), under the Securitzation and Recanstruction of Financial Assets and Enforcament of 1. Vinod Kamleshnarayan Tivari , X ° . . !
| Last Date for Submission of EMD 105-01-2026 it . . iy el 2 Privanka Vinod Tivari Thirty Eight And Paise Sixty One Only | 26-March-2025 | 11.00 AM to Lakhs Five Five Hundred Only| to 01.00 PM | 10.00 AM to
. _ _ Sacurily Inbenast Act, 2002 ard in axencse ol Pawers confiemad under Section 13 (12 read 5 [£ Fry 100 | . as on 25-November-2025 03.00 PM Thousand Only 05.00 PM
: gf‘eka:d LT'mg ngE'ﬁjl!C“% - TS with the Rule 3 of the Sacurity Inferest (Enfarcemand) Rules, 2002, issued & demand notica 3. Santoshbhai Rajman Mishra
ock A- Lan uilding Along wi e: 07-01- - £ o - : q — -
: gons e O : dated 2Tth August, 2024 caling upan the Borrawesis) | Guaranion(s) | Maortgagoris) (1) Description of Mortgaged Properties: A, 330, 377, SWASTIK COMPLEX, KUNWARDA, MANGROL, SURAT, GUJARAT, SURAT, INDIA, 394120
[ g:antk%M%:hlmT)rly 8 Machi Bln:e.. 8; 8? gggéo e e Vikas Ashokkumar Noticewala (Borrower] [2) Ashokkumar Kantilal Moticawala {Co- :
ock B - Only Plant & Machinery ate: U7-01- Borrower-1 Morigagor) {3) Mira Vikas Noticewala (Co-Borrower-2) having sddress at 11137071403 Rs.16,40,952.54/- Rupees Sixteen Physical ~ |25/December/20| Rs.2,83,500/- |Rs.28,350/-Rupees| 13-January- | 12-January-
Time: 03:00 PM to 04:00 PM IST h ' : b ; . | Lakhs Forty Thousand Nine Hundred | P ion on 25 Rupees Two Twenty Eight  2026.01.00 PM| 2026
' o o 1, Kantareshwar Society, Katargam, Near Ananth Ashram, Sural, Gujaral, Pin No. 395004, 1. Shashibhai Shanabhai Solanki | - y 1housan u 0Ssession 0 pees g Yl :
Block C - Only Land & Building Date: 07-01-2026 T : : - g .| Fifty Two And Paise Fifty Four Onl 29-January- | 11.00AM t Lakhs Eighty | Thousand Three | to 02.00 PM | 10.00AM to
ima: 04 . glso at 588, Mukesh Compound, Salan, Ta: Olpad, Suraf, Gujaral, Pin No. 384930 wha 2. Gauriben Shashibhai Solanki fity Two And Faise Fiity Four Unly as anuary ' 0 gnty ; 0 Le.
Time: 04:30 PM to 05:30 PM IST - ol e g i e TR S : 61 on 28-November-2025 2024 03.00PM | Three Thousand |Hundred Fifty Only 05.00 PM
E-Auction Service Provider: BAANKNET hiave "‘I‘“":Hﬁgad "'_'E;;"";"’"ﬂhﬂtﬂmﬂﬂn'lf ht'e'r‘] al 'hEIF‘E"-E and E'-“':Eih':'f ”-EI:IMﬂI;In-nmE Five Hundred Only
Terms and Condition of the E-Auction are as under: partiuany desin glow, [0 regay the amounl menficned n the robce baing =Y — -
1. E-Auction will be conducted on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS”, “NO RE- INR.90,24,875- {Rupees Ninety Lakh Twenty-Four Thousand Nine Hundred Seventy- Description ofMortgaggd Properties: SU.RVEY NO 204 205, F.’LOT NO 233, SAl DARSHAN RESIDENCY, N HWAY NO 8, NEAR RELIANCE PETROL PUMP, KAPODRA, KAPODRAB.O,
. “ ” ; . - GUJARAT, 393001 EAST: PLOT 234, WEST: PLOT 232, NORTH: SOCIETY ROAD, SOUTH: PLOTNO. 218
COURSE BASIS” and “WHATEVER THERE IS BASIS” through approved service provider, Five Only) due a% on Sth August, 2024 wilh furthes interest 3l the contrachual rate thereon ; ; .
This E-Auction Notice shall be read in conjunction with the complete E-Auction Process Information The Borower(s) / Guarantor(s) / Morgagor(s) having failed to repay the smout, natic is 1. Rajaa Babu Naval Lakhs Seventy Two Thousand Three | Possession on 25 Rupees Four | Forty Thousand 12026.01.00 PM|  2026.
Document containing details of the assets, e-auction bid form, declaration and undertakings, general i | ¥ 1and Al 2. Susheela Rajababu Hundred Seventeen And Paise Twenty | 26-March-2025 | 11.00 AM to Lakhs Five Five Hundred Only| to 02.00 PM | 10.00 AM to
" asSets, e-auction & , _ ngs, hireby ghven o the Barowens) | Guarantons) | Morgagor(sh and the public in general thal 7|4 J One Only as on 28-November-2025 03.00 PM Thousand Only 05.00 PM
terms and conditions of the e-auction sale which will be made available on the website of the E- the undarsigned has taken physical possession of the property describad harein balow in
Auction Service Provider. : : ' ; - ;
N . ) ) exercise of powers confarrad aon him‘her under Section 13(4} of the said Act read with e 8 n .
2. It shall be the responsibility of the bidders to inspect and satisfy themselves about the asset and of the Sscurlly Intarest (Enforcament} Rules. 2002 on 211 day of Decamber of the year Description of Mortgaged Properties: B2401,4THFLOOR, 377,330, SWASTIK COMPLEX 2, GUJARAT, SURAT, 395009, INDIA

specification before submitting the bid. The inspection of assets put on auction will be permitted to
interested bidders at sites from 23-12-2025 to 05-01-2026.

3. Intending bidder must upload the Request Letter for E-Auction participation, along with KYC and
complete E-Auction Process Information Document containing details of the assets, e-auction bid

form, declaration and undertakings, general terms and conditions of the e-auction sale and other

necessary documents, on the BAANKNET portal. The deadline for this submission is January 05th,
2026.

4. The formats for the required documents can be found in the E-Auction Process Document on the
BAANKNET portal. The requisite Forms, Affidavits, Declaration etc, should be submitted on the e-
auction portal https://baanknet.com.

5. The EMD must be deposited through the e-auction portal, https://baanknet.com. The intending
bidders are required to deposit Earnest Money Deposit (EMD) amount through the e-auction portal
https://baanknet.com, last date for the submission of EMD is January 05th, 2026.

6. The bidders are requested to visit https://baanknet.com/ for detailed terms and conditions for e-
auction process before submitting their bids and taking part in the e-auction sale proceedings.

7. Ifthe auction of Block A is successfully conducted, then auction of Block B and Block C will be can-
celled.

8. If the auction of Block A is not conducted successfully, then auction of Block B will be conducted.

9. Ifthe auction of Block B is successfully conducted, then only auction of Block C will be conducted.
In case the auction of Block B is not conducted successfully, then auction of Block C will not be
conducted.

IP Jaykishan Rathi, Liquidator,

BAID INDUSTRIES PRIVATE LIMITED - In Liquidation,

Reg. No: IBBI/IPA-001/IP-P-02710/2022-2023/14166,

Add: 3040, 3rd Floor, Trade House, Near Rusabh Petrol Pump,
Ring Road, Surat, Gujarat ,395002.

baid.cirp@gmail.com

Date: 23/12/2025
Place: Gujarat

2025,

The Bomoweris) / Guarantor(s) / Morigagon's) in particuar and the public in-general is
Faraly caubaned nal 1o deal with Tha proparly and any daalings with 1he praparly wil ba
subject {o the charge of the Axe Firance Limited for an amount of INR, 1,06,57 947 |
Rupees One Crore Six Lakhs Fifty Seven Thousand Nine Hundred and Forty Seven
only) dusz esan 1%th December 2025 (INR.A0, 24 975 (Rupeas Hinety Lakhs Tweanty-
Four Thousand Nire Hundred Seventy-Five Only) due as on Sth August, 2024 as per
damand notice daked 2TthAugust Z024) with further interast tharean at Ihe contrachial ratas
tagather with costs, charges., et of Axis Finance Lid until the full payment or realization in
full

The Borrawens] | Guaranfor(s) | Mongagoris) aftention s invied fo provisions of sub
seclion (B]  &subseclion (13) of sechion 12 of tha saad Act, m respact of S available, 1o
radeam tha sacurad ssseds.

DESCHRIPTION OF THE IMMOVABLE PROPERTY

Property details-
Al that piece and percel of bearng nen-agricultural plot of land in Moje Kaiangam, Sural
Iyireg being land bearing FLS. Mo S17V3, 5184525 & 526, known as "RANTARESHWAR
CO.0P HO. LTDL Paddi Bunglow na:1, City Survey office Ward Katargam. Tikka no. 138,
Chalta np. 79, admeasuring 292,93 5q. Mirs., at Registrafion Distict & Sub- Disinict Sural
Cily Dostrict Sural within the state of Gujaral. East Adj: Sundarvan Socity, Wesk Society
Road, Marth: Adj. Bungatow Mo, 2, South-4d). Road
Date: 215t December 2025

Place: Surat

For Axls Finance Lid
Authorized Officer

v ©

e
i
| F="r ]

epaper.financialexpress.com

TERMS & CONDITIONS : 1) The E- auction Sale is strictly subject to the terms and conditions mentioned hereunder as per extant guidelines under SARFAESI Act, 2002 & also the terms and
condition mentioned in the bid/offer/ tender document to be submitted by the interested bidder(s). 2) The sale will be held on “as is where is”, “as is what is”, and “ whatever there is” and
“without recourse basis”. 3) The interested bidders shall submit the Offer/ Bid in the prescribed Bid/Offer/tender form that is available on e-auction portal:
https://sarfaesi.auctiontiger.net/EPROC/ and must be accompanied by Earnest Money Deposit (‘EMD”) by way of Demand Draft in favor of “Muthoot Housing Finance Company Limited”.
Along with bid/tender/offer documents, the interested bidder are required to submit KYC documentsi.e copy of PAN card bidder's identity proof and the address proof such as copy of the Passport,
Election Commission Card, Ration Card, Driving license etc. 4) To the best of knowledge and information of the Authorised Officer of Muthoot Housing Finance Company Limited, there is no
encumbrances /claims except as disclosed as per the records available with respect of the property(ies). MHFCL however shall not be responsible for any outstanding statutory dues/
encumbrances/ third party claims/rights/ dues /Municipal Taxes, Maintenance / Society Charges, Electricity and water taxes or any other dues including Stamp Duty, GST, Registration Charges,
Transfer Charges and any other expenses and charges in respect of the registration of the Sale Certificate in respect of the said properties shall be paid by the successful bidder/purchaser. The
interested bidders should make their own independent inquiries regarding encumbrances, title of property and to inspect and satisfy themselves. 5) The successful bidder/purchaser shall have to
pay 25% of the final bid amount (after adjusting 10% of the E.M.D. already paid) not later than the next working days after the acceptance of the bid by the Authorized Officer. 6) The balance 75% of
the Sale price shall have to be paid on or before 15 days of confirmation of the sale to the successful Purchaser by the Authorized Officer or such extended period as agreed upon in writing by and
solely at the discretion of the Authorized Officer. In case of defaultin payment by the successful bidder, the amount already deposited shall be liable to be forfeited and property shall be put to re-
auction and the defaulting borrower shall have no claim in respect of the property and amount. 7) The interested bidder who have deposited the EMD and require any assistance in login to the e —
auction portal, submitting bid, training on e- bidding process etc. may contact during office hours on working days to our service provider M/s e-Procurement Technologies Limited — (Auction
Tiger), Help line Nos: 9173528727 & 63518 96643, Mr. Maulik Shrimali , E-mail Id: maulik.shrimali@auctiontiger.net and forany property related query may contact the Authorised Officer
as mentioned above. 8) The Authorized Officer reserves the right to reject any/all bids without assigning any reason. All the bids received from the prospective bidders shall be returned to them
without any liability / claim against MHFCL. 9) The borrower's attention is invited to the provisions of sub section 8 of section 13, of the SARFAESI Act, in respect of the time available, to redeem the
secured asset. 10) Public in general and borrower(s)/ mortgagor(s) in particular please take notice that if in case auction scheduled herein fails for any reason whatsoever then secured creditor
may enforce security interest by way of sale through private treaty. 11) For detailed terms and conditions of sale, please refer our website https://muthoothousing.com and web portal of
M/s e-Procurement Technologies Limited - (Auction Tiger) https://sarfaesi.auctiontiger.net/EPROC/ 12) The borrower(s)/guarantor(s)/mortgagor(s) are hereby given STATUTORY 15
DAYS NOTICE UNDER RULE 8 & 9 of The Security Interest (Enforcement) Rules of SARFAESIACT

Place: Gujarat, Date: 23-December-2025

Sd/- Authorised Officer - For Muthoot Housing Finance Company Limited
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